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Present 	Hon'ble Dr.8.C.S2rma , Administrative Ilemer 

Hon'ble (r.D.PUrkayastha, Judici2l Member 

MAN iiOHAN DSGUPTI1 & ORS. 

VS 

UNION OF INDIA & ORS. 

For theapplicants 	None 

For the respondents : 	Chatterjes, Counsel. 

He ard on : 7.11.97 	 Order on : 7.11.97 

OR 0 ER 

E3.C.Sarma, A.I1. 

When the matter was called for second time none aperli 
were 

for the applicants, The applicant shthGmselveshlsO not present. We 

find tht in this case after the matter ws transfered to this Tr4una1 

from the: Hiqh Court a  notice WCS issued on 19.3.97 on both the 

parties ut we find that none apoears for the applicant in eariiar 

three crisecutive dates. We are of the view that the applicants at 

no lornjér interested in prosecuting this matter. The application 

thus dismissed for default. 
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